
 

Master Plan is proposed to be reviewed. 
Details of such a review are being worked out. 

(c) No, Sir. 

(d) Does not arise. 

(e) It is not possible to specify the time 
limit. 

12 NOON 

RM STARRED QUESTION NO. 268 
ANSWERED ON THE 29TH MARCH, 1972 

GOVERNMENT ACCOMMODATION 
ALLOTTED TO POLITICAL PARTIES 

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. GUJRAL) : Sir, in reply to a 
supplementary question raised by Dr. Bahi 
Mahavir in connection with Starred Question 
No. 268 on March 29, 1972, it was stated that 
allotment of accomodation for office purpose 
to political parties was made : 

(a) on the basis of the actual needs of 
the parties ; 

(b) at a uniform rate of rent and that 
the uniform rate of rent was the con-
cessional rate. 

The rate of rent was incorrectly mentioned 
as the concessional rate. I wish to correct the 
reply. The uniform rent applicable is at the 
market rate. 

I regret the inconvenience caused to the 
House. 

OBITNARY REFERENCE 

MR. CHAIRMAN : Before we pass on to 
other business, I should like to refer to the 
passing away of Shri N. M. Anwar, ex-
Member of the Rajya Sabha. 

Shri N. M. Anwar, born in the year 1915, 
was educated at Madras. He was the Vice-
President, South Indian Council of 
Educational Research, Madras and a Member 
of the Senate of the   University  of 

Madras. He was a Member of the Madras 
Legislative Assembly from 1946-52 and a 
Member of the Rajya Sabha from 1960-66. He 
took interest in the debates of the House and 
always spoke with a good deal of conviction 
on subjects relating to his State and on matters 
relating to education. 

We deeply mourn the passing away of 
Shri N. M, Anwar. I would request the hon. 
Members to stand and observe a minute's 
silence as a mark of respect to the memory of 
the deceased. 

{Hon. Members then stood in silence 
for one minute) 

MR. CHAIRMAN : Secretary will convey 
to the members of the bereaved family our 
deep sense of sorrow and profound sympathy. 

CLARIFICATIONS    IN    RELATION   TO 
STATEMENT   REGARDING   SUICIDE BY 
DR  V. H. SHAH, SENIOR  AGRONOMIST, 

INDIAN AGRICULTURAL RESEARCH 
INSTITUTE NEW DELHI 

MR. CHAIRMAN : Now, clarifications in 
relation to the statement regarding the suicide 
by Dr. V. H. Shah. 

 
MR.   CHAIRMAN : No,   no.   I  have 

not permitted you. No, Mr. Mandal. I have not 
permitted you. This will n«t go on record. 

SHRI B. N. MANDAL :    (continued to 
speak). 

MR. CHAIRMAN : Yes, Mr.   Krishan Kant. 

SHRI KRISHAN  KANT  (Haryana) : 
Sir, the statement which has been made relates 
to the issua of appointment and selection of Dr. 
De who was the Head of the Department. As a 
matter of fact, the whole   trouble  started   
when  Dr.   De was 
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made the Head of the   Department  and   it 
started with his treatment of the people.     I do  
not  know  why   the   Minister   is quite silent 
on this issue.    Sir, after the death  of Dr.  
Joseph,   certain   inquiries   were   held. May I 
know what was the   action   that  was taken ?    
The   situation    has   arisen   again after  some   
time   that   a   person   had   to commit suicide.    
Sir, it   has  been   brought to   the   notice   of   
the   hon. Minister for a number    of    years     
by   a    number    of Members   about   the   
functioning   of   Mr. Menon, the Secretary in 
the  ICAR,   who is on deputation, who is the 
source   of  many troubles of cases of bad   
selections   and   he is the Director also working 
in   a  way   that some   people   get  favour   and  
promotion. In the statement the hon. Minister 
says that Mr. Shah was given a scale of Rs. 
1100-1400 and  that  there   was  a   difference 
of  only Rs. 200.    This is   not   the   question.    
The question is of seniority and   proper  admis-
sion of scientists.    This   statement   is fishy in 
this respect.    The  question   is   whether 
scientists get proper place   in   the  scientific 
world or not.    There is something wrong in ' 
tke assessment because they  are   giving   the 
assessment of the recruitment  board.    This is   
not   quite   sufficient.    Dr.   Shah   was equally 
competent for the post of Professor. But   he  
was   not   given    the   same.    My information 
is that it was   decided   that   he may   be   given    
a  lower   post    and   Dr. Rajendra   Prasad   
may   be   given   a higher post at the instance  
of the  Director.    May I know what steps   have  
beed   taken   after the report of Dr. Joseph ?    
Or  what   steps are   now   proposed   to   be   
taken   in this respect ? 

THE MINISTER OF AGRICULTURE 
(SHRI FAKHRUDDIN ALI AHMED) : Sir, so 
far as this question has been raised with regard 
to the interference by the Secretary of the ICAR, 
we have no material before us to indicate that he 
has in any way interfered with the selection of 
Dr. Shah or Dr. Prasad at any time. On the other 
hand, hon. Members will be pleased to see that 
the selection committee is constituted of 
Members who belong not only fo this 
organization but also of those taken from 
outside. And it is only on the basis of their 
assessment that selections are made. It is true 
that Dr. Shab got per-ference when he was 
competing with Dr. Prasad. At that time the 
opinion of the selection committee was that  Dr.  
Rajendra 

 
Prasad, Dr. Shah, who appeared   before 89 
well as Dr. Nayar  who   was  considei in   
absentia,    were   suitable   for  this po Dr.   
Rajendra   Prasad   was   found     to 
outstanding   among   them   so   far   as tl 
subject, is concerned.    But  in   view  of 1 
experience   in   this   subject,  the  commitl 
recommended that the   present   post  cot be   
offered   to  Dr.  Shah  who   has   be working   
in   the   line   for  a   considerat period.    Now   
it   is   apparent    that     D Prasad   was   
senior,   but  at  that   time D Shah was 
preferred because   of   his   speci experience    
in   this     line.    The   selectic committee 
came to the view that out of tl 10   persons,   
including   Dr. Shah  and  D Prasad, Dr. Prasad 
was   better  qualified   I hold the post, and   
therefore   the  post  wi given to him.    The 
hon. Member says   tbs the   difference   in   the   
scale   is  of onl Rs. 200.    But the selection   
was   made  oi the   basis   of   the  assessment 
made by th> selection   committee,   and    not     
by     th Secretary as has been pointed out. 

SHRI   KRISHAN     KANT   :   I   hai 
pointed out that the   mischief started   wit! the 
selection of Dr. Dey.    The   statement i, 
completely silent on this issue.    You   knov 
how selections are made  everywhere.    Th< 
Director  takes   his   own   people.    If   the 
Director goes to  some  other   institute,  he 
calls them.    And this is happening all   over 
the country.    This is   the   whole   mischief. 
Proper   types of  people  are  not  selected. 
People belonging to certain groups and who 
are favourites of certain people are selocted. 
That is the   main   thing.    The   Minister  is 
completely silent as  to   what  happened   to 
the inquiry of Dr.   Joseph   and   what were the 
recommendations made and   whether his 
recommendations were fully implemented. 

SHRI FAKHRUDDIN ALI AHMED : Sir, 
I have already pointed out that the first 
question which was raised by the hon. Member 
was whether the Secretary had interfered with 
the appointment of Dr. Shah or Dr. Prasad or 
Dr. Dey. I have no material before me to hold 
that any such / interference was indulged in by 
Shri Menon. 

Now, so far as the committee is concerned, 
Sir, the committee is constituted of scientists 
who belong not only to this organization, but 
also of those taken from outside. The Chairman 
of that Selection Committee is 
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nominated by me to hold the   interviews  for the 
purpose of selecting and I   have  nothing with 
me to indicate that any interference was made by 
any office-bearer   of the   1CAR or the Ministry 
for   the  purpose  of providing this post to 
person 'A' or   to person 'B'.    I have already 
staled that was the view  of the Selection   
Committee.    According    to    the Committee's 
opinion Dr. Prasad was preferred to Dr. Shah   
while   earlier Dr. Shah had been preferred to Dr.   
Prasad because of his special qualifications and 
experience in maize agronomy.    This   was   a   
general post and, therefore, it was given to Dr. 
Prasad. 

SHRI KRISHAN KANT : What about the 
follow-up action on the report of Dr. Joseph 7 

DR. TRIGUNA SEN   (Tripura) : Sir, I find 
from  the   statement   placed   before the House 
that both the doctors, Dr.   Shah   and and       
Dr.      Rajendra       Prasad,       were also  
candidates  for    the   post    of   Senior 
Agronomist     and   Associate   Project    Co. 
ordinator in the Maize   Project  in the scalc of 
Rs. 1100-1400 which Dr. Shah held at the time 
of his death.    If Dr. Shah was   holding this 
post, then why was it advertised ?   That is   my   
question   number  one.   Secondly. [ find that 
there were three candidates  for the post, i.e.   
Dr.   Rajendra  Prasad,   Dr. Shah and Dr. Nair  
and   the   Selection Committee selected   Dr.   
Shah  and  not  Dr. Rajendra Prasad.    If that is 
so, why was   Dr.   Prasad selected for the higher 
post 7 Dr. Prasad was not  selected  as   an 
Associate   Project   Coordinator, but he was 
selected for the   higher post of Professor.    My   
second  question   is that at page 4, you have 
quoted the conclusion of the Selection 
Committee for   the  post of Associate   Project    
Co-ordinator.    Why have you not quoted   the  
conclusions  of the Selection Committee for the 
post 0f Assistant Director-General 7   Why have   
you   omitted that 7 You have   quoted   one 
conclusion of the Selection Committee, but  you   
have   not given any idea or conclusion of the  
Selection. Committee as regard   the post  of 
Assistant Directoi-General. 

SHRI FAKHRUDDIN ALI AHMED : 
Sir, as far as the first question is concerned, I 
may only point out that earlier the post ad-
vertised and selected was of the Senior Agro-
nomist where Dr. Shah and Dr. Prasad were 
candidates and because of his special qualifi-
cations in maize agronomy, Dr.   Shah was 

preferred over Dr. Prasad. Then there wa a 
vacancy of a Professor of Agronomy. Th post 
was again advertised and this time oi the basis 
of the recommendations of th Seleclion 
Committee Dr. Prasad was preferr ed over Dr. 
Shah because of his experience it agronomy, 
because of his research work and so on. In the 
earlier case, when Dr. Prasac was senior, Dr 
Saha was preferred because of his special 
qualifications. 

SHRI BHUPESH GUPTA (West Bengal): 
Something fishy. 

SHRI FAKHRUDDIN ALI   AHMED : 
Dr. Prasad was senior to Dr. Shah. 

SHRI KRISHAN KANT : This statement 
shows that Dr. Shab was senior. 

SHRI FAKHRUDDIN ALI AHMED : No, 
no. You please try to understand. At that time 
when it was the post of Senior Agronomist, Dr. 
Prasad was senior. Even though Dr. Prasad was 
senior the Committee decided that in view of 
his special qualfi-cations the post should be 
given to Dr. Shah. Then the post of 
professorship fell vacant. 

SHRI BHUPESH GUPTA : What was the 
time gap 7 

SHRI FAKHRUDDIN ALI AHMED : 
Two years. The first one was in 1969 and the 
other one was in December 1971 and 
interviews were held in May 1972. There was 
a   time gap of two years. 

SHRI N1REN GHOSH (West Bengal) : 
Why was Dr. Shah selected for the post of 
Senior Agronomist and why was he not 
selected for the post of professorship for which 
Dr. Prasad was selected ? 

SHRI FAKHRUDDIN ALI AHMED : 
So far as the earlier post is concerned, 

they wanted specialist in Maize agronomy and 
because he possessedspecial qualifications, he 
was selected for that post. Although both of 
them were considered for this post, but Dr. 
Shah was preferred because of his special 
qualifications. But this time the post of 
professorship was for general professorship 
and not specially for maize and therefore, on 
the basis of research work and on the basis of 
other qualifications Dr. Prasad was considered 
to be superior and therefore he was 
recommended for selection for this post. 
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SHRI K. C. PANDA (Orissa) : Did Dr. 
Prasad possess any post graduate degree in 
agronomy ? 

SHRI FAKHRUDDIN ALI AHMED : 
He is a doctor. 

SHRI K. C. PANDA : May be in other 
subjects. 

SHRI FAKHRUDDIN ALI AHMED : He 
was qualified. 

DR. TRIGUNA SEN : He did not quote 
the conclusions the Selection Committee for 
the post of Assistant Director General. 

SHRI FAKHRUDDIN ALI AHMED : So 
far as that is concerned, here he was con-
sidered superior to Dr. De and therefore I was 
only mentioning that. 

DR. TRIGUNA SEN : Will you read-it ? 

SHRI FAKHRUDDIN ALI AHMED : 
Here Dr. De was not competing with Prof. 
Shah. 

"(i) Not admitting him to the PG 
Faculty for a long time ; 

(ii) Not giving him students ; 

(iii) Supporting RAs. SRAs, fieldmen, 
etc. against Section Officers in indiscip-
line, failures to do the duties properly, 
putting them with   dual authority,   etc. 

I was not given ad hoc appointment to my 
present post when nobody else senior to me had 
any experience in maize—no ad hoc 
appointment as professor because I could get it. 

(iv) Creating such an atmosphere that S. O. 
is always to be blamed even when he is doing 
everything in the interest of the work. 

(v) S. O. could not complain, else the 
matter wiil be directed against him." 
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DR. V. B. SINGH (Uttar Pradesh) : How 
many suicides are needed for changing the 
system ? Let the Minister fix a quota.    We 
(scientists) shall fulfil it. 

SHRI DAHYABHAI V. PATEL (Gujarat) : 
He was made to leave the FAO job. He left it and 
came here at the invitation of the Ministry. 

[MR. DEPUTY CHAIRMAN in the Chair] 
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(i) Not admitting him to the PG Faculty 
for a long time ; 

(ii) Not giving him students ; 

(iii) Supporting RAs, SRAs, fieldmen etc. 
against Section Officers in indiscipline, 
failure to do the duties properly putting them 
with dual authority, etc. 

(iv) I was not given ad hoc appointment to 
my present post when nobody else senior to 
me had any experience in maize—no ad hoc 
appointment as professor because I could get 
it. 

(v) Creating such an atmosphere that the 
Section Officer is always to be blamed even 
when he is doing everything in the interest of 
the work. The Section Officer could not 
complain, else the matter will be directed 
against him. 

Dr. Swaminathan is superior to Dr. Joshi and 
therefore the appointment was given to him. 

MR. DEPUTY CHAIRMAN: Mr. 
Yadav, let him complete his answer, r 
would like to tell Members that one Mem-
ber cannot go on putting questions to the 
Minister. That way we cannot carry on the 
business. I have allowed you two questions 
let him complete the answer to them. 
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SHRI CHANDRA SHEKAR (Utti Pradesh)              
.  Mr. Deputy Chairman, Sir, whi the hon. 

Members say is : Is it the contei tion of the 
Minister that no complain were received by 
him and his Ministi about the procedure of 
appointment ar the behaviour of the Director 

. and tl Secretary of the Institute during the la  

.  two years ? If such complaints we received .     

.  in the past, did he take any actic so far ?   If . 

.  he  did   not   take  any  actio 

SHRI    DAHYABHAI    V.     PATEL : 
Hand-picked. 

SHRI MAN SINGH VARMA (uttar 
Pradesh) : Corruption always starts from 
the top and percolates downwards. 



 

how anybody will be impelled   to make any 
complaint s to him ? 

SHRI FAKHRUDDIN ALI AHMED : I 
may clarify the position that so far as general 
complaints are concerned, they have been 
received by me from time to time and they 
have been enquired into, and whatever action 
was called for on them has been taken. But 
so far as this particular case is concerned, 
neither any complaint is mentioned by Dr. 
Shah in his letter of 5th May, nor was it 
brought to the notice of the Director General, 
nor to my notice. 

SHRI CHANDRA SHEKHAR : This is 
not the first case. I ask a specific question. 
This Dr. Shah's case is not the only case. 
This has been the routine of this Institute. 
This has been the story with this Institute. 
Favouritism, nepotism, has been rampant in 
this Institute. At least twice or thrice I have 
sent detailed cases to the Ministers 
concerned, and even to the present incumb-
ents in the Ministry of Agriculture. But 
nothing has happened. The Minister says 
that nobody brought these cases before them. 
If he wants I can search out my files and 
show how many cases were referred to about 
this Institute and that no action was taken at 
all. 

MR. DEPUTY CHAIRMAN : What the 
Minister said was that this case was not 
brought to his notice. 

SHRI FAKHRUDDIN ALI AHMED : 
What I wanted to say was that so far as this 
case is concerned, no complaint was brought 
to my notice. But there have been general 
complaints made by various Members, and 
they have been enquired into. 

SHRI CHANDRA SHEKHAR: I talked 
of specific complaints and I shall bring all 
those complaints to your notice. 

SHRI LOKANATH MISRA (Orissa) : On 
a point of order. I want to draw your kind 
attention to this. The hon. Minister has made a 
categorical statement now that all the 
allegations received his attention during the 
last eight months or so and he has dealt with 
(him. He has examined the situation and he 
has disposed of all the cases of allegation.    
Now,   Sir,   here  is a | 

case and I want to bring to your kind notice 
that the House has been misled, totally misled 
by the hon. Minister. Here is a letter from one 
of the Members of this House. It is dated June 
28, 1971 and the Minister has the unique 
distinction of not having acknowledged the 
letter even to a Member of this House. He says 
that he has personally looked into every letter 
and he has disposed of the letters and the 
allegations. This letter contained all the 
allegations as a result of which this suicide had 
taken place. Nothing has been done and here is 
a letter written by one of his colleagues, a 
Member of Rajya Sabha, which is still 
unanswered. Therefore, the Minister has been 
trying to mislead the House and mislead the 
House even in replying to the question that you 
have kindly allowed. 

SHRI FAKHRUDDIN ALI AHMED : I 
have already said that I have received a 
number of complaints from hon. Members. 
They have been looked into and nothing 
wrong has been found. 

SHRI LOKANATH MISRA : Are you 
satisfied ? Do you approve of this decorum ? A 
Member of Rajya Sabha writes a letter. One 
year has elapsed and he has not got even an 
acknowledgement. Do you approve of this 
behoviour ? 

MR. DEPUTY CHAIRMAN : I would 
suggest that the hon. Member passes on the 
copy of the letter to the Minister and he will 
find out whether he has received that letter. 

SHRI CHANDRA SHEKHAR : Mr. 
Deputy Chairman, Sir, we shall bow to your 
ruling and your suggestion, but it becomes 
quite impossible if Members write letters and 
they are not acknowledged. If they make 
complaints, they are not looked into because 
the Director-General, or whatever his post is, 
is the supreme boss there. Even the Ministers 
connot touch them. He has not the capacity 
even to call for an explanation from that great 
man who has got some pull with the high-ups. 
I do not know, but there it is. In these 
circumstances what should we do ? If after the 
suicide we ask questions, the hon. Minister is 
pleased to say that all the matters were looked 
into and nothing specific was found. I  have  
personally  made   specific  charges 
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against this Institute and only a routine reply I 
get saying that the matter is being 
lookedMnto. So far I have not received any 
reply saying that they have done everything. I 
shall take the other opportunity, when the 
discussion comes, to show how during the 
last four years this Institute has been 
indulging in nepotism and favonritism at the 
top level and all the complaints have gone 
unheard. In such a situation what is the 
purpose of asking questions ? The only 
purpose is the Ministers go on telling their 
things and the Members go on telling their 
things. 

SHRI LOKANATH MISRA : Mr. 
Chandra Shekhar is a member of the 
Congress Parliamentary Party. He has been 
fortunate in getting a reply, but Mr. K. C. 
Panda, who belongs to the Opposition, did 
not have that fortune even. 

MR. DEPUTY CHAIRMAN : I had the 
impression that any letter received by any 
Ministry from a Member of Parliament is 
generally ackowledged by the Minister and 
the matter is looked into. It is surprising that 
the letter which Mr. Panda had written has 
not been replied to. 

SHRI BHUPESH GUPTA : That used to 
be the practice, but it is no longer so. 

SHRI   NIREN   GHOSH :   It  is not a 
question merely of looking into it. He must 
give a positive answer detailing what the 
position is. Member write letters and he says 
that the matter is looked into and that is the 
dead end of the alley. If that is so, what is the 
purpose of writing letters ? 

SHRI FAKHRUDDIN ALI AHMAD : I 
may make it clear that so far as I am 
concerned I give the most deserving attention 
to the letters received from hon. Members and 
the matters are looked into. Where the matter 
has been looked into and disposed of I am sure 
that replies have also been sent to all the 
Members, but there may be some letters which 
are pending. These matters are being looked 
into and as soon as a decision is finally arrived 
at, the reply will be sent. 

SHRI BHUPESH GUPTA : All that they 
do is to say that the matter is being looked into 
and there the matter rests. They should tell us 
how they have looked into them. 

SHRI LOKANATH MISRA : In this 
particular case of Mr. K. C. Panda not even 
the acknowledgment letter has been received. 

SHRI BHUPESH GUPTA : Now, I do not 
know what the Ministers nowadays are doing. 
Now, it is a serious matter. Nowadays I find 
that the Private Secretaries of the Chief 
Ministers of some of the States acknowledge 
receipt and after that nothing comes. Now, the 
Ministers have developed this habit. I may tell 
you that Pandit Jawaharlal Nehru had at least 
this much courtesy. Whenever he received a 
letter, he personally replied to it. 

SHRI LOKANATH MISRA : He seems to 
be more busy than Jawaharlal. 

SHRI BHUPESH GUPTA : It depends on 
what he is busy with. 

SHRI K. C. PANDA : Today is the 365th 
day of the starting of this episode. Dr. Bains 
died on 11-5-71 and today we are observing 
his anniversary, and 365 days have passed. 
What has happened every day ? I have got the 
information. I worte a letter on June 28th, 
1971. And at the staff meeting on the 8th last, 
one of the scientists, who has been promoted 
unduly, an unqualified man promoted to a 
post, he rebuked me and the Members of 
Parliament, (Interruptions) I put the matter 
before the House. Let the House decide 
whatever way it likes. If such is the attitude of 
scientists who are getting promotions unduly 
then what will happen, Sir ? Let the Minister 
answer. 

SHRI CHANDRA SHEKHAR : Let us 
refer it to the Privileges Committee. The 
House should send it to the Privileges Com-
mittee. Any person who comes in the way and 
rebukes an MP in the discharge of his duties, 
the matter about him should go to the 
Privileges Committee. And if what Mr. Panda 
says is true, then the matter should go to the 
Privileges Committee, and it should be 
enquired into. It is not for the Ministry or the 
Government to look into it, it should go to the 
Privileges Committee. 

SHRI FAKHRUDDIN ALI AHMED : So 
far as this particular incident is concerned, it 
has not been brought to my notice.    I do not 
know  anything  about it. 
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[Shri Fakhruddin Ali Ahmed] 
If the hon. Member will  please let me have 
the details. I shall enquire into it. 

SHRI CHANDRA SHEKHAR : This matter 
should be enquired into by the Privileges 
Committee. If Mr. K. C. Panda makes a wrong 
statement, he should be penalised. If not, if his 
version is correct, then the person who has got the 
audacity to utter the words should be penalised and, 
in the Ministry, whomsoever may be responsible 
for not replying to his question, he should be 
penalised. If the hon. Member is making a 
contention before the House, he should ready to 
take the responsibility and if 'he Committee finds 
that he has made a wrong allegation he will be 
charged and will be penalised for that. 

MR. DEPUTY CHAIRMAN : It is for him 
to send it. 

SHRI NIREN GHOSH : You say that the 
matter was not brought before you within this 
one year ? 

SHRI   DAHYABHAI   V.   PATEL :   I 
have already w. i i t en  to the Chairman pointing 
out that this question raises many matters—the 
way in which a proper debate, a proper probe, is 
being circumvented by allowing this, and not the 
calling attention motion about which notice was 
given eailier. The whole thing is fishy and the 
whole thing should go to the Privileges 
Committee. You have it from that side and this 
side. The whole House wants this matter to be 
gone into by the Privileges Committee. I hope you 
will persuade the Chairman now to agree to do 
this. 

 

 

SHRI FAKHRUDDIN ALI AHMED : 
May I just say. . . 

 

MR. DEPUTY CHAIRMAN : It is not a 
point of order. 

SHRI BHUPESH GUPTA : The point of 
order is this that without he being heard the 
House cannot continue. 

 

 



 

MR. DEPUTY CHAIRMAN : There is no 
point of order. I am sorry I cannot allow this 
question to go on in the name of point order. 
You are taking undue advantage of the point 
of order. Please sit down. Mr. 
Chandrasekharan. 

SHRI FAKHRUDDIN ALI AHMED ; 
May I just point out that if it is the desire of the 

honourable Member that I should state the 
names of the persons who consti«uted the 
Selection Committee and of the selections 
made, I am prepared to lay it down as well as 
the report submitted by them after the 
selections were made ? I am prepared to lay 
down both the reports as well as the names of 
the persons constituting the Selection 
Committee, 

SHRI     K.      CHANDRASEKHARAN 
(Kerala) : Mr. Deputy Chairman, Sir, the 
subject matter of this discussion projects two 
very important issues. One is that suicide 
deaths are incrasing at an alarming rate in this 
country. The world over, Sir, suicide deaths 
are increasing. But that is a matter which does 
not directly concern this Ministry, I do not 
propose to pursue the same. But the other 
aspect is that there is general frustration 
among scientists as a whole in this country. 
Sir, this statement in one sense is apologetic 
because it states that at least after the death of 
Dr. Shah and the criticism by him in the letters 
written by him before his suicide letters have 
been received from Members of this House 
and the other House from time to time. It has 
now at least become apparent that the system 
of recruitment in the I.C.A.R. requires review 
and recasting. 

Then, Sir, this statement in one sense * 
riot fying all tfle necessary facts.   Sir, in 

the case of selection to the post of Senior 
Agronomist the reason as to why Dr. Shah was 
selected and Dr. Rajendra Prasad was not 
selected has been given by extracting note of 
the Selection Committee itself. But when we 
come to the supersession of Dr. Shah by Dr. 
Rajendra Prasad to the post of Professor, it is 
only stated, Sir, that the Committee ranked Dr. 
Rajendra Prasad first and Dr. Shah second. No 
reasons are given. Nothing from the letters 
written by Dr. Shah is given as either appendix 
or as contents of this note, and we are 
absolutely in the dark as to what are the 
reasons that persuaded the Selection 
Committee to select Dr. Rajendra Prasad and 
not Dr. Shah. Sir, the scandalously low pay 
scales among scientists in the country and the 
lack of adequate probing into their service 
conditions and the unsatisfactory channel of 
promotions have driven not only the scientists 
in the I.C.A.R. but also in other organisations 
to desperate state of affairs. But in these two 
organisations the state of affairs are most 
disquieting, if not alarming. Sir, I am not 
suggesting for a moment that promotion in 
these organisations has to be on the basis of 
seniority and not the basis of merit. I have 
absolutely no doubt in suggesting that 
promotion in organisations of this nature has 
got to be on the basis of merit and I say merit 
with a capital M. and not solely on the basis of 
seniority. But what are the considerations on 
which you would assess merit ? Merit, by and 
large, particularly in governmental 
organisations and organisations like this, is 
assessed on the basis of entries and remarks 
contained in the confidential files. In different 
organisations and in the different State 
Governments, there are different procedures 
for maintaining confidential files. It is a wel-
come thing that at least in Tamil Nadu, they 
have said that no confidential files will be kept 
hereafter. I suggest that thtre should be no 
merit assessment on the basis of entries in the 
confidential files which are made arbitrarily 
and in a discriminatory manner by the higher 
officials without any reference to actual merit. 
The assessment of merit has got to be on the 
basis of the performance of the candidates 
concerned, the results they have achieved. 
May I know from the hon. Minister whether 
these aspects ol proformance of Dr. Shah as 
Senior Agronomist for two years were taken 
into consideration ? If not. the selection has 
been bad and adverse to him, 
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SHRI FAKHRUDDIN ALI AHMED : Sir, 
I would like to inform the hon. Member that I 
have got copies of the proceeding of these two 
selection committees. If the hon. Member 
wants, 1 can read them or lay them on the 
Table. 

AN HON. MEMBER : Read them. 

SHRI FAKHRUDDIN ALI AHMED : 
First, Professor's selection. 

"Proceedings of the meeting of the 
Selection Committee constituted for 
selection for the post of Professor of 
Agronomy, Post-Graduate School of India 
Agricultural Research Institute in the pay-
scaie of Rs. 1100-1600. Dated May 1, 
1972. 

Present : Dr. Arakeri, Dr. Mirchan-dani, 
Dr. C. J. Patel, Dr. Rajat De and Shri K. P. 
A. Menon, Member-Secretary. 

The following candidates were inter-
views, by the Selection Committee. Dr. P. 
N. rt.rora. . ." 

Ten names   are  given   including   Dr. Shah 
and Dr. Rajendra Prasad. 

"The case of Dr. Satpal was considered 
in absentia. 

After carefully conisdering the quali-
fications, experience and capabilities of all 
the candidates and also taking into 
consideration the requirements of the job, 
the Committee came to the conclusion that 
the following three candidates are suitable 
for the post and recommended them in the 
order of preference as mentioned below : 

1. Dr. Rajendra Prasad 

2. Dr. V. H. Shah 

3. Dr. Mukhopadhyaya." 

Three candidates were suggested. 

SHRI K. CHANDRASEKHARAN: The 
reasons were stated in the other case.   Here no 
reasons are stated. 

SHRI FAKHRUDDIN ALI AHMED : The 
reasons are given. Now, may I also place before 
the House the broad guidelines which are given 
to the Selection Committee... 

SHRI K. CHANDRASEKHARAN : we 
are not concerned with the guidelines. We arc 
concerned with the reasons. Were the reasons 
given by the committee ? 

SHRI FAKHRUDDIN ALI  AHMED : 
After carefully considering the qualifications, 
experience and capabilities of all the candi-
dates and also taking into consideration. . . 

SHRI     K.   CHANDRASEKHARAN : 
That can be used for any appointment any-
where. 

SHRI NIREN GHOSH : That does not 
help us. 

SHRI BHUPESH GUPTA: It is just like 
saying; "...after considering the interests of 
humanity. India's well-being and all that". 

SHRI FAKHRUDDIN ALI AHMED : So 
far as the earlier appointment of Senior 
Agronomist is concerned... 

SHRI K. CHANDRASEKHARAN : 
There the reasons were given. 

SHRI FAKHRUDDIN ALI AHMED : I 
will read it out. 

"After interviewing the candidates who 
presented themselves before the Selection 
Committee and considering the cases of two 
abrood in absentia on the basis of bio-data 
furnished by them, the Selection Committee 
came to the conclusion that Dr. Rajendra 
Prasad and Dr. V. H. Shah, who appeared 
before the Committee as well as Dr. Nair, 
who was considered in obsentia, were suitable 
for appointment to the post." 

Dr. Rajendra Prasad was found to be an 
outstanding candidate so far as general 
agronomy is concerned. . . . 

SHRI J. P. YADAV : What was his 
qualification ? 
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SHRI FAKHRUDDIN ALI AHMED : In 
view of his experience in maize agronomy, the 
Committee recommended that the present post 
may be offered to Dr. Shah who hai been working 
in the line for a considerable time. The 
Committee, however, feeis that in view of his 
outstanding performance and general attainments 
Dr. Rajendra Prasad should also be adjusted in an 
equal post arising on the general agronomy side. 
As for Dr. Nair, his name may be retained on 
penel for any future appoin-ment in the grade. 

MR.    DEPUTY   CHAIRMAN :    Mr. 
Nawal Kishore. 

SHRI KRISHAN KANT : Mr. Deputy 
Chairman, I want one very important point lo be 
clarified. . . 

SHRI BHUPESH GUPTA : This is very 
interesting, what he has read out just now. 

SHRI KRISHAN KANT : Mr. Deputy 
Chairman. . . 

MR. DEPUTY CHAIRMAN : No please. I 
have called Mr. Nawal Kishore. Let him put his 
question. 
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not only with scientists and I do not think for a 
moment that outside scientists with great 
reputation will be influenced by any person in 
the list. They are prominents scientists who are 
brought into the selection committees and they 
form an opinion and on the basis of their 
opinion selection is made. There is no use 
making a genaral observation; but if there is 
any specific case of unfair selection, I shall 
certainly look into it. 

SHRI KRISHAN KANT : There is one 
basic question. The Minister is giving clean chit 
after chit to everybody. After the inquiry, if the 
inquiry committee says that there is something 
faulty, the Minister will be hauled up. I want to 
save him from such a situation. In the statement 
he has made, he has given clean chit to each and 
every person and every selection committee and 
according to him everybody is above board. In 
the light of this clean chit, how can the inquiry 
committee give a fair opinion ? Does the 
Minister think that there is something fishy or 
faulty ? If there is nothing faulty, why should we 
appoint a committee ? Has he any complaint 
against the method of selection ? Has he heard 
any opinion to that effect or is there any such 
feeling in the IARI. Then only he should order 
an inquiry. If he gives a clean chit to everybody 
and every process, where will it lead to ? He 
should say something. 

SHRI NIREN GHOSH : Let the matter go to 
the Privileges Committee. 

SHRI FAKHRUDDIN ALI AHMED : I 
have already pointed out that we propose to 
constitute a committee for the purpose of 
reviewing the recruitment rules and procedures. 

If we find that there is any improvement which has 
to be made, then we will certainly do that. 

DR. V. B. SINGH : We have said to many 
things, but there are three fundamental issues. 
Suicide by a scientist is a clear indication of the fact 
that there is large amount of frustration among 
scientists. That frustration can be removed only by a 
Parliamentary Inquiry into the affairs of this 
organisation and a case has been made out for this 
by member after Member. What objection will ihe 
Minister have in associating Parliamentary 
Committee with the inquiry ? 

SHRI FAKHRUDDIN ALI AHMED : 
Sir, may I again point out that nothing has 
been brought to my notice that so far as Dr. 
Swaminathan is concerned he has been 
interfering with either appointments or 
selection committees ? In most of the selec-
tion committees, he is not even a member and 
it will be unfair to associate his name with 
this. . . 

(Interruptions) 

AN HON. MEMBER : Please remove 
him. 

SHRI FAKHRUDDIN ALI AHMED : 
May I also point out that so far as Selection 
Committees are concerned, they are constituted 
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Secondly, the cremation of Dr. Shah 
should be the cremation of recruitment rules 
and selection committees. There is a 
committee which is to review these things. 
But we do not know the composition of the 
committee. Will there be any objection by 
the Minister if some Members of this House 
are associated with it ? 

Thirdly, for 20 years scientists have 
been demanding more opportunities, objec-
tive assessment of their performance, etc. for 
removing their frustration. There are two 
basic issues. One is that confiential files 
should be buried and the other is that the 
performance of scientists should be reviewed 
by a Committee periodically. What objection 
has the Minister to accept these suggestions 
that have come unanimously from the 
scientists ? 

SHRI FAKHRUDDIN ALI AHMED : 
In so far as the committee is concerned. I 
have already informed the House that 
already a committee is in existence headed 
by Dr. Patel and it is going into the working 
of this institute. I think that Comnittee is 
composed of scientists not belonging to 
ICAR or IARI, but outside scientists also. 
They will be able to give us their recomenda-
tion and on the basis of that we can take such 
suitable action as are called for. I do not 
accept the suggestion that a committee 
consisting of the Members of Parilament 
should be appointed. 

1 PM. 

DR. K. MVTHEW KURIAN (Kerala): 
Sir, the ICAR has been a stinking place of 
nepotism and corruption. Sir, the hon. 
Minister, while giving his answers and 
making the statement, has made the whole 
issue as vague as possible. The answers are 
as vague as the vagueness embodied in the 
report of the Selection Committee itself. The 
Selection Committee wriggles out saying 
that it has taken into consideration various 
factors But there is no statement at all of 
facts as to how they have arrived at the 
conclusions. 

I would like to mention in this connec-
tion that the ICAR has been too much 
enamoured of and influenced by the 
American concepts of selection and merit 
and they have   been  used as  a   cover  for 

promoting their own candidates through 
nepotism and discrimination against even the 
competent candidates. In this connection, Sir, I 
would like to know from the hon. Minister 
whether he will support the demand already 
made by a member of the ruling party that 
there should be a committee of Parliament to 
inquire into this. At least he should have the 
courtesy to agree that some Members of 
Parliament should be associated with the 
Committee, which is already going into this 
question. Without the Members of Parliament 
coming into the picture, I am absolutely sure in 
my mind that this so-called inquiry will be 
another cover for continuing the expansion of 
the kingdom of Swaminathan and others. 
Through the backdoor the Americans are 
coming in a big way influencing the entire field 
of agriculture. Unless the whole question is 
looked into by Parliament, from the point of 
view of national interest, this kingdom, this 
empire, built up by Swaminathan and the 
Americans will continue. 

Sir, in the Report of the Ministry of 
Agriculture also, there are enough references 
to how the Americans are influencing the 
system of agricultural education in India. 
Lastly, Sir, I would like to know from the hon. 
Minister whether it is true that the Director-
General and some of the senior officers of the 
ICAR have time only for international 
conferences and for attending seminars and not 
for looking into the staff problems. The 
members of the staff have felt continuously 
agitated on questions of promotion and 
seniority and so on. But, Sir, the senior officers 
have no time to look into these matters. So, 
unless there is a substantial change at the top 
level, this position cannot be reversed. Will the 
hon. Minister agree to make a statement cate-
gorically that the senior staff of this 
organisation will be displaced from their 
present positions in order to save this 
organisation and also the scientists working in 
a vital sector of the Indian economy ? 

SHRI FAKHRUDDIN ALI AHMED : 
Sir, I have already informed the House that so 
far as the desire to constitute a Committee is 
concerned, the committee is already in 
existence and I think that Committee is quite 
competent to deal with the question pf the 
working of the Institute. 



 

[Shri Fakhruddin Ali Ahmad] 
Now, so far as the educational quali-

fications, etc. are concered, they are laid 
down, you see, by us and we do not allow any 
interference from outside authorities. 
Therefore, I can say that so far as the working 
is concerned, we have already taken action 
and after the Report of the Committee is 
available, I will place it before the House. 

SHRI BHUPESH GUPTA : Now, Sir, it is 
very difficult for us to say anything in detail, 
because we do not know them. But the tragedy 
has taken place and it would not have taken 
place had it not been for the fact that 
conditions have become intolerable for some 
of our scientistists. That is quite clear. One or 
two people had to put an end to their lives. Dr. 
Shah committee suicide. So, Sir, I do not think 
the Government is quite alive to the serious-
ness of the situation. We have to look into the 
tragedy that has taken place and as for them, it 
requires nothing but a kind of statement or 
perhaps some show-piece committee would be 
appointed. We are not satisfied. Here, Sir, we 
understand from various sources that the 
ministerial staff working there, not to speak of 
the scientists and others, are all dissatisfied. 
Many of them. A few may be satisfied for a 
variety of reasons, but most of them are 
dissatisfied. This is a dominant phenomenon in 
that particular institution. That point I wish to 
make. 

Then, Sir, it seems that sometimes the 
Government say that it is a departmental body. 
Sometimes they take the decision that it is an 
autonomous body. I have some information 
given to me. At one time the employees went 
to the court and pleaded that it was an 
autonomous organization. The court accepted 
it. Then, again, we found that the authorities 
went there and said that this is a department of 
the Government, and the couit accepted that 
also. Now, I would like to know whether this 
sort of thing is true. It is not a very scientific 
approach in matters of law, anyhow. Now the 
employees and other scientists do not know 
what is the status of that body. In other 
institutions also luch things are happening. 

The hon. Minister has repeatedly said that 
he would not like to associate Members of 
Parliament  with it.    We are  not jcien- 

tists; we agree. We are not in a position to give 
competent advice as a scientist would give. But 
genera! things certainly the Members of 
Parliament can find out. Surely, these scientists 
will come and tell them what are their problems 
and what are their grievances, how things are 
being run. And much of it relates to the 
administration, not to the question of research 
as such. We are not asking you to go into the 
niceties of research. We are asking you to go 
into the question of how scientific workers are 
treated as human beaings, as scientists, in an 
institution which should be a democratic 
institution. That is what we want. The Minister, 
Shri Fakhruddin Ail Ahmed, who sits in 
judgment is also an M.P. He sits in judgment. 
He reads out reports. He has access to secret 
reports. Then, why not give An opportunity to 
some Members of Parliament appointed by us 
to act on behalf of Parliament ? I cannot 
understand. 

Afler all, in one case (he Prime Minister 
also agreed to have Members of Parliament 
associated with the inquiry that was conducted. 
Why in this Particular case this particular thing 
should not be done ? I do not want to cast any 
reflection on anybody whatsoever, who may 
be on the committee. But why should we not 
go there ? We are accountable to the 
Parliament. 

I think the bureaucratic filth has accum-
ulated durin* the last 20 years. The so-called 
confidential report is a bogus document 
altogether and it is used to persecute people on 
the basis of their likes and dislikes, prejudices, 
and so on. The Minister stated that the 
committee came to a conclusion like this, but 
he has not given any reasons behind this 
conclusion. What is ihe reason behind this 
conclusion, I cannot understand. A man was 
found to be good for this post because of his 
special qualifications. Again, when he went 
there he was was not found suitable. Some 
other man was found suitable, who was not 
found suitable on an earlier occasion. The 
whole thing should be gone into. Sir, you read 
the newspapers. In how many countries in the 
world, scientists commit suicide ? They are not 
bothered about it. They get the letter; they pass 
it on to the Secretary who puts it in the file. In 
order to bamboozle the public a committee is 
appointed and after some time a report is 
brought out in order to wash it out. Is it the way 
to deal with such makers ? Which 
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country would give such an example of eminent 
scientists driven to a position when they put an 
end to their iives ? It is a damn condemnation 
of the entire Government. In fact, in other 
countries Ministers and other officers resign it 
they cannot prolect them morally or otherwise. 
They do not get any other protection but the 
good-will and kindness and generosity of the 
people If they are not protected, then I do not 
know how you will protect them. Would you 
ask the policeman to protect them ? Would you 
post a guard to protect them ? You have to 
protect them by your moral support, by your 
generosity, by your understanding their worries 
and problems and What goes on in their minds. 
But nothing of the kind. 

SHRI LOKANATH MISRA : By justice; 
above all, by giving them justice. 

SHRI BHUPESH GUPTA : Naturally. 
Leave alone justice; it is a distant thing Give 
them at least human consideration so that life 
is saved. Justice will come later. They are not 
given human treatment. 

I do not think Dr. Shah has committed 
suicide out of temporary frustration. He must 
have been subjected to prolonged agony and 
furstration; he must have been facing injustice 
all around him. And we know the bureaucrats 
whom you put, trained with American ideas. 
And that is their institution which is replete 
with American ideas. There are cobras in the 
backyard of that institute—the Americans. 

SHRI N. G. GORAY (Maharashtra) : Are 
the scientists in America committing suicide ? 

SHRI BHUPESH GUPTA : I do not, 
know. When they do not need food they send 
them here and make you subject to PL-480. 
They are ki l l ing each oth-'r that way. They 
send their people here to degrade you—to give 
you some kind of a wrong information. And 
our bureaucrats at the top are enamoured of the 
Americans. The moment they look at an 
American they think they are before God 
Almighty. So, I suggest, Mr. Fakhruddin Ali 
Ahmed, take the friendly advice which I have 
given. Mr. Moinul Haque Choudhury took my 
friendly advise yesterday.    I think you will 

take it today.    Treat   it    with   much   more 
seriousness. 

SHRI LOKANATH MISRA : And Mr. 
Hanumanthaiya will take it tomorrow. 

SHRI BHUPESH GUPTA : Mr. Hanu-
manthaiya gets always derailed,   from   the 
point. 

I think you will take my advice   in this 
matter.    Suggestions   have   been   made   in 
this House.   Members of Parliament should be   
associated   with  the  investigation    that 
should   be   done.    Parliament   should    be 
brought into   the  picture.    We   want some 
kind of a contact  with   these   scientists and 
others.    We can be associated   informally ; 
why be formal ? I think it should not stand in 
the  way.    Nothing   should be   shielded, and    
if    anything    is    to    be      shielded, well, 
something is very   wrong.    Therefore, I 
suggest, associate us. That is No. 1 No. 2 is, 
that  gentleman   has   been   subjected to all 
kinds of criticism.     Well,   these bureaucrats 
of  scientists   also.    That is   what we find.    
That is the credit of the bureaucrats. If they 
touch the film stars or the scientists they too 
become bureaucrats. 

SHRI LOKANATH MISRA : If they 
touch a politician he becomes a bureaucrat, 

SHRI BHUPESH GUPTA : If you touch 
politicians they become Swantra Party mem-
bers ! That 1 know. 

But I say that it should not be left to 
bureaucracy and it should be done at the 
popular level. There are many eminent people 
sitting here. Why do you not associate some of 
them with your work in this matter ? It is not a 
top secret thing J suggest, therefore, that it 
should be done and the matter should be 
tackled seriously. We would not like again and 
again here to come forward and state this kind 
of a thing. The chapter of tragedy must be 
closed once and for all. 

Dr. Joseph died and another also has died. 
And here I find that Dr. S. S. Batra, Assistant 
Research Officer of S. R. S., N. D. R. I., was 
missing, he has put an end to his life. This is 
happening now. I never see an ICS Officer 
committing suicide. Have you heard an ICS 
officer committing suicide, not that I like them 
to commit suicide. 



 

AN HON. MEMBER : Or a   Minister. 

SHRI LOKANATH MISRA : Not even a 
dismissed Minister. 

SHRI BHUPESH GUPTA : Dismissed 
Minister becomes Governor, under this 
regime. 

SHRI NIREN GHOSH : Before he 
answers, I would like to ask some questions. I 
make (he suggestion that Mr. Swamina-than 
must go before any legitimate enquiry is 
started, otherwise all enquiries will be bogus 
and everyone would be tutored and doctored. 
This officer must go before any enquiry can 
be made into this. 

SHRI FAKHRUDD1N ALI AHMED : 
So far as the last observation of the Member 
that Dr. Swaminaihan should go is concerned 
I am not prepared to accept it and it is a very 
unifair suggestion. 

SHRI NIREN GHOSH : The observation 
that I made was most fair. He should have 
resigned if he is a man. Dr. Swami-nathan 
should have resigned on his own accord. 

SHRI NAGESHWAR PRASAD SHAHI 
: He is a corrupt man. He must go. 

 
SHRI CHANDRA   SHEKHAR :    The 

Minister may not agree but what is unfair in 
saying that Mr. Swaminathan should go ? If 
Members feel that this man has bungled what 
is unfair about it ? A person like me has 
deliberately avoided bringing charges against 
Mr. Swaminathan but if the Minister think 
that it is his duty to give him a clean chit, I 
should be allowed to bring charges against 
Mr. Swaminathan. He may not agree with my 
suggestions but what is unfair in the Member 
saying tbat he should go from the 
Directorship of the Institute ? 

SHRI LOKANATH MISRA : While 
agreeing with what Mr. Chandra Shekhar 
said, may I ask the Minister whether the only 
testimonial in favour of Mr. Swaminathan is 
not the testimonial of a strong matrimony 
that has brought him there vis-avis Dr. Joshi 
who was brought from Kabul but was thrown 
to the winds and Dr. Swaminathan gwas 
preferred for Director -;hip ?   What   the 
matrimony   is he should 

have revealed. He is the great Mr. Bootha-
lingam's son-in-law and I am told he had great 
proximity to the ex-Minister in charge of the 
Agriculture Ministry. _My second question is. .   
. 

MR. DEPUTY CHA IRMAN : At this rate 
we will go on with this question. We have 
allowed a discussion on this and next week we 
have a full-dress discussion on this. I would 
therefore suggest that now we close this. 

SHRI LOKANATH M1SRA : Only two 
minutes. Is it not a fact that Dr. Rajat De who 
sat as one of the members of the Selection 
Committee had superseded Dr. Shah ? T here 
was a coutinuous agony in the mind of Dr. 
Shah that he had once been superseded byDr. 
De and subsequently he sat in judgment over 
the activities of Dr. Shah   as to his eligibility 
for professorship ? 

*    HON. MEMBERS :    Shame, shame. 

SHRI LOKANATH MISRA : Is it not the 
first time that Dr. De who was the Head of the 
Division of Agronomy set in Judgment in such 
a committee ? Never had the Head of the 
Division of Agronomy become one of the 
judges in the committee for selection of one of 
the scientists in the Institute. This is the first 
time when Dr. De was there. Is it not also a fact 
that Dr. Prasad did not have any post-graduate 
qualification so far as agronomy is concerned ? 
He had other qualifications. He was probably a 
soil expert and many other things but the adver-
tisement had categorically said that the 
candidate must have 10 years research 
experience in agronomy as evidenced in 
published work. He had none of this and 
therefore the Selection Committee's Report has 
not been placed on the Table of the House ; is it 
not a fact ? 

SHRI NIREN GHOSH : That institution 
has become the Ministry's underworld. 

DR. BHAI MAHAVIR (Delhi) : Sir, I 
would like... 

MR. DEPUTY CHAIRMAN : No, no. We 
are going to have a full-dress discussion and 
all these points can be taken up then. 

DR. K. RAMIAH (Nominated) : Sir, may 
I say a word ? 
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MR. DEPUTY CHAIRMAN : All right. 

DR. BHAI MAHAVIR : Sir, you are 
refusing me permission but at the same time. . . 

MR. DEPUTY CHAIRMAN : I am 
refusing you because you already had your say. 

DR. BHAI MAHAVIR : No. 

MR. DEPUTY CHAIRMAN : You took 
the papers from Mr. Yadav. . . 

DR. BHAI MAHAVIR : I have been 
looking at the papers ; is that a crime ? 

MH. DEPUTV CHAIRMAN : You had 
your say. 

DR. BHAI MAHAVIR : No, no. That is a 
misunderstanding. 

SHRI NIREN GHOSH : Your party had its 
say. 

DR. BHAI MAHAVIR : That way every 
party has been given chance twice, thrice. 

DR. K. RAMIAH : Sir, it is extremely 
unfortunate that this has happened. The 
Minister in his statement has said that a 
Committee is already there and it will go into 
how this happened and why. . . 

SOME HON. MEMBERS : No, no. 

SHRI KRISHAN KANT : That is about 
the selection process. 

DR. K. RAMIAH : He has promised that 
Members in this House are at liberty to talk 
anything they like about people outside. That 
Is the privilege that we have but at the same 
time there should be some kind of decorum. 
We should not condemn people just on the 
occurrence of incidents for which they may not 
be responsible. . . 

SHRI NAGESHWAR       PRASAD 
SHAHI : This is not an ordinary incident. A 
scientist has committed suicide ; is it a small 
thing ? 

{Interruptions) 

DR. K. RAMIAH : You have said what 
you feel ; 1 have also the right to say what I 
feel. Unless it is established that the particular 
individual is responsible for the things that you 
ascribe to him, you cannot go on condemning 
him. It is up to Parliament to appoint a 
Committee, to examine him and find out what 
has happened and how it has happened. 

With regard to frustration and   all that, actually 
iu IARI, posts  have  been   created so rapidly 
that a person today is  appointed on Rs. 400 
next year he is on   Rs.600   and in the third 
year he is gelling Rs. 1,000 and so on. All this 
frustration is because people are pushed up 
more rapidly ; the frustration is not because 
people   are   stagnating   and they   do   not   
get chances to go up.    The Minister has agreed 
to find out   the position and   the   Committee   
already  working   will examine the position. . . 

SHRI LOKANATH M1SRA : Sir, the 
Minister has now agreed to form a Committee 
with Dr. Patel as its head and this Dr. Patel 
was also one of the members of the Selection 
Committee. What will be find out ? 

DR. K. RAMIAH : It is not the same 
Patel. Dr. J. S. Patel is the Chairman of 
anoiher Committee which is looking into the 
working of the Institute during the last five 
years.    That Patel is different. 

About the question of existence of so many 
different grades and the scientist has to appear 
before a Selection Committee every six months 
or one year for new jobs ; it is of course a 
nuisance ; it is a disgrance to a real scientist. 
That is why in the recommendations of the 
Committee on reorganisation of the ICAR a 
proposal had been made that for the scientists 
there should be a continuous grade starting 
with Rs. 500/- or so, and going up to Rs. 1500/-
with one or two efficiency bars so that 
everybody will get that chance to go up and 
draw his pay according to his service. Even 
after two or three years of the reorganisation of 
the ICAR ihis proposal was under consi-
deration. I do not know at what stage it is now 
or whether it has since been given up. The only 
way to keep a scientist contented is that once 
you appoint him as a scientist, he should know 
he can go up to a particular 
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[Dr. R Ramiah] level so long as he is doing good 
work. That is the thing that has to be done if we 
want to preserve the integrity and contentment of 
the scientist. 

MR. DEPUTY CHAIRMAN : Now last 
question, Dr. Bhai Mahavir. 

SHRI JOACHIM ALVA (Nominated) : Sir, I 
also gave a notice, which has been disallowed. I 
also want to have my say, Sir. I will take hardly 
two minutes. 

DR. R. K. CHAKRABARTI (West Bengal) : 
For two minutes I would also like to be heard, 
Sir. 

MR. DEPUTY CHAIRMAN : Dr. Bhai 
Mahavir. 

Post-graduate 
Faculty, R. AAs., S. Rs. As Fieldmen, etc., 
Indiscipline, failure in doing their duty, end 
putting them with dual authority. Creating an 
atmosphere that the Section Officer is always to 
be blamed even when he is doing everything in 
the interests of the work. Section Officer could 
not complain. Else, the matter will be directed 
against him. 
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He has said in effect that third-rate 
research with doctored and tailored results 
and fudged field data are passed by syco-
phants with an eye on the main chance. 
Mediocrities, who anticipate the prejudices of 
the bosses, thrive at the expense of the gifted,  
who languish in neglect. 

SHRI JOACHIM ALVA : I want to 
know from the hon. Minister whether he is 
going to treat the case of Dr. Shah as a case 
of mere suicide. What is he going to do with 
his wife and children ? Are they going to 
starve ? Is he going to give the widow a 
substantial pension for life and provide free 
educational facilities for the children up to 
the college level ? It is a very important point. 
If Government rules come in the way, he 
should pay them money from some 

other benevolent fund.    I may tell you one 
example.    I asked the British War  Office : 
What do you do with criminals ?    If  I am a 
soldier of the British Army   and if I have 
committed a crime, the War Office look after 
my wife and children from other funds. Our 
parliamentary conduct rs patterned after the 
British.    I am glad to know   from the hon. 
Minister how the wife and   children   would 
come into the picture.    They   are  like war 
widows.    Like any soldier he died while on 
duty.    Do you allow this process to go on ? A 
man like Dr. Swaminathan   goes   up the 
ladder of fame over  three   dead   bodies of 
scientists.   This has never happened before. It 
has now happened.    We talk of "Garibi 
Hatao".    The   hon.   Minister  knows   that 
under the Nazis great scientists like Einstein 
left Germany.    He  left for   the USA  and 
became a great scientist.    I forget the name of 
the other scientist who left Germany. He was 
the maker of the hydrogen bomb. Yes, his was 
Dr.   Teller and   I heard his   lecture in Boston 
in   1960   when   he spoke   on the glories  of  
Russian  scientific   achievement. Here are  
eminent  people   dying   and   are buried under 
rules.    What  kinds  of rules are they ?    The 
rules must be   humane and just.    They should 
not stand in   the way of humanity   and justice.   
In other   countries scientists  never  commit   
suicide.    I. C. S. men with fat salaries ne-. cr   
commit suicide, they have built post bungalows   
in   Friends Colony and Shanti Bhavan.   Now,   
you are glorifying Mr. Swaminathan,   the   
Director-General.    My last point is by the   
death of one good, honest   scientist   we  have 
driven away hundreds of good   scientists  
abroad. There are many scientists who want to 
come back to India.    They do not   want to   
stay in America because of their Vietnam 
bombing.    But because of  these  incidents   
they are not going to come back to India.    Has 
the Minister thought of the consequences or 
not? 

DR.   R.   K.    CHAKRABARTI :   Mr. 
Deputy Chairman, Sir, it is a very sad case. I 
have every sympathy for the cause of Dr. 
Shah, but I am a little bewildered after 
listening to the discussion in the House. I 
would like to get clarifications on certain 
points. For example, there is the question of 
nepotism and favouritism in recruitment and 
promotion. I think this is going on 
everywhere—it is not the speciality of this 
Institute alone—as, for example, in Durga-pur. 
There were some engineering graduates 



 

[Dr. R. K. Chakrabarti] 
who were recruited like that. This is 
rampant everywhere. The next question I 
heard is about the promotions in IARI. 
Probably you know that education and 
research does not go like that. If promo 
tion is to be by seniority, then after twenty 
years we will not have any educationist or 
research scientist left in the country. It is 
done mostly on the basis of a combination 
of seniority and merit. The third point is 
that one of the learned Members said that 
this is the same post. It is not the same 
post. The post of associate-professor is 
quite different. For example, in the depart 
ment of chemistry we may require a bio 
chemist. One person may be fit for the 
post of associate-professor because he has 
specialised in bio-chemistry. There may be 
a professor of chemistry, another man, much 
more qualified than this man who is occu 
pying the chair of associate professor of bio 
chemistry. It is only a particular branch of 
the department. Therefore, we hav* to be 
very careful about the selection. The next 
point is about frustration. Some Members 
repeatedly said here why the appointment 
board, without looking into the qualifica 
tions, selected the person concerned. The 
House wants to know what are the special 
points. Now are you going to judge the 
special points ? Are you going to submit 
the bio-data to the House containing their 
educational qualifications and experience for 
the post ? Are you going to judge their 
qualifications by the number of contributions 
they have made in a particular field 7 
Another point was raised. In the case of 
Dr. Joseph, so far as I remember, his case 
was different.......  

MR. DEPUTY   CHAIRMAN :   If you 
want   any   clarification,     you   ask     him. 
(Interruptions). 

DR. R.K. CHAKRABARTI: I do not 
bother about that. Though I am new to this 
House, I do not think that I care for the 
Ministry because after this learned discussion. 
I am perplexed. You are all the time 
hammering about appointments. My request is 
that the Ministry should look into the 
Appointment Board which should be 
reconstituted properly so that eminent persons 
are there, and that they cannot be influenced by 
a Director or a Secretary. And a wide range of 
scales should be given to the scientists because 
otherwise  there   is 

very little scope for them to get promotion as 
the higher posts are limited. If we make some 
slight variation, then things will improve. 

SHRI FAKHRUDDIN ALI AHMED: So 
far as the question which has been raised is 
concerned, whether the ICAR is an 
autonomous body or a department of the 
Government, may i inform the hon. Members 
that we have always been treating the ICAR as 
an autonomous body. So far as the suggestion 
that the Members of Parliament should be 
associated with this Committee is concerned, 
may I inform the House that we are willing to 
have as many suggestions as possible from the 
hon. Members and if they want to gives any 
suggestion to the Committee,  I shall   see... 

SHRI BHUPESH GUPTA: On a point of 
order. We know that suggestions can be given. 
He need not waste his breath. An MP can 
always give suggestions. Now the question is 
whether they should be associated directly with 
the particular investigation or enquiry which he 
is holding in regard to this thing. This cannot 
be done by given suggestions or writing letters. 
It is not done. There should be an exchage of 
views. They should be associated directly and 
on the basis of that, they can give suggestions, 
You have them checked up and it is for you to 
consider them. 

DR. BHAI MAHAVIR: Was not any 
Member associated with the CSIR enquiry ? 

SHRI N.G.   GORAY: It   is     for   the 
third time that he is saying that be is not 
willing to have Members associated with it, 
We would like to know why he is resisting it. 

SHRI BHUPESH GUPTA: Sir, I seek 
your protection. If he does not do it, I woul ask 
for your leave here to move a resolution 
directing the Government to do this thing in 
this House. I hope hon. Members on this side 
will vote for it. That is the   way, I    want  
your ruling. 

SHRI FAKHRUDDIN ALI AHMED: So 
far as the appointment of the Committee is 
concerned, the position of the Government is 
clear that we   want   to  appoint   a 
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Committee composed of a few scientists and 
not scientists belonging to the institution— 
well-known scientists from outside and after 
their report is available, that will be placed 
before this is House and the hon. Members will 
have an opportunity of discussing the report at 
that time. 

DR.   BHAI    MAHAVIR:   Why   can't 
you associate the   Members with it ? 

MR. DEPUTY CHAIRMAN:    Let him 
complete the reply. 

SHRI FAKHRUDDIN ALI   AHMED: 
One of the hon. Members raised objection to 
Dr. De being a member of the Committee. I 
may inform the House that Dr. De was not a 
member of the Selection Committee but he was 
an associate frriember because of his being the 
Head of the Agronomy Department. That is 
why he was an associate member. He was not a 
member of the Selection Committee. He was 
not appointed by anyone to the Selection 
committee for the purpose of  selection. 

Now, another question which has been 
raised is that Dr. Shah was not admitted to the 
Ph.d. Faculty for a long time. The information 
which 1 have is—this subject to further 
examination—according to that information. 
Dr. Shsh was appointed Agronomist on 30th 
July, 1964. He was appointed Faculty member 
of the Division of Agronomy on the 9th March, 
1967. According to the Statutes, a person can 
be considered for faculty members hiD only 
after he has had a minimum of three years 
teaching experience at post-graduate level. 
Since Dr. Shah joined as Agronomist in July, 
1964, he was asked to teach Post-Graduale 
classes on an ad hoc basis. After getting the 
requisite experience he was given Faculty 
membership from March, 1967. So the fact 
which has been pointed out is not correct. This 
also has been a matter of examination. The 
information which I have got from the other 
side of the House will be scrutinised. 

Sir, it was stated that he was not given 
students. My information is that he had been 
given students. In 1967 there were two M.Sc. 
students. In 1*68 there was one M.Sc. student. 
In 1969 there was one Ph. D. student*   In   
1970 there was one Ph.D. 

scujent.     In  197 1   there one M.Sc. student-
So it is  not a fact thar he   was   not   given 
students. 

With regard to the o'.her two point* which 
have been raised, I would not like to make a 
statement because they are subject matter of 
enquiry and examination by us and until and 
unless our mind is made up regarding these 
matters, I would not like to place them before 
the House. 

SHRI BHUPESH GUPTA: I have asked 
for your permission to move a resolution on 
this subject. The only thing I would like to add 
is... 

SHRI FAKHRUDDIN ALT   AHMED: 
We are very much concerned about his widow 
and his two children. Whatever is possible for 
the Government to do will be done to see that 
they are not left stranded in this world. 

SHRI BHUPESH GUPTA: Sir, under the 
rules it is quite permissible for the House to 
adopt any resolution on matters of very urgent 
importance specially when it involves certain 
very basic issues in our public life. As you 
know, Sir, we have done it in the past on one or 
two occasions in regard to other matters. 
Therefore, it is in the fitness of things that our 
sentiments should not be ignored and, latter on, 
allowed to be forgotten. I suggest that a 
resolution of th is kind can be considered: 

"That the House recommends that a 
Committee of Scientists and Members of this 
House and others be appointed by the 
Government to enquire into the working of the 
I.C.A.R. with special reference to the rules of 
recruitment, promotion,   service conditions 
etc." 

This is all that we want. And if the Minister 
does not do it, I would beg of the House, Mr. 
Chandra Shekhar and others, to join with us to 
assert the right of the House and allow me to 
discuss the motion. Let it be discussed. 

MR. DEPUTY CHAIRMAN : What I 
would suggest is that next week we are taking 
up a short duration discussion. 
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SHRI NIREN GHOSH : Next week the 
Vietnam question has to be discussed. 
Therefore, let us take it up today. 

SHRI BHUPESH GUPTA : To a short 
duration discussion the Government will 
agree. All right make it a discussion on Motion 
for Consideration. Then anybody can move 
amendments. Short duration discus sin should 
not be resorted to. 

MR. DEPUTY CHAIRMAN : You give 
notice of your resolution. 

SHRI BHUPESH GUPTA : We have 
given notice already. 
 

RE DISCUSSION   ON   SITUATION IN 
VIETNAM 

SHRI NIREN GHOSH (West Bengal) : 
Sir, we want to discuss the question of 
Vietnamisation today. The Agriculture 
Ministry can wait. 

MR. DEPUTY CHAIRMAN : About 
Vietman the Minister of External Affairs has 
come here to make a statement on what is 
going on in Vietnam. 

SHRI NIREN GHOSH : Unless a 
discussion is allowed we would not like to 
listen to him. 

MR. DEPUTY CHAIRMAN : We have 
admitted a calling attention notice tomorrow. 

SHRI NIREN GHOSH : Calling attention 
is not enough for the purpose. Mr. Deputy 
Chairman, you will realise the gravity of the 
situation. The world is on the brink of a global 
war. 

SHRI BHUPESH GUPTA (West Bengal) : 
I agree with what Mr. Niren Ghosh has stated. 
I think that in the interest of the Vietnamese 
people and the cause they are fighting for, it 
will be useful if the hon'ble Minister makes a 
statement here I am sure the statement will be 
one of sympathy and support and will be 
useful from the point of view of mobilising 
international opinion. 

MR. DEPUTY CHAIRMAN : I would 
like to ask the Members whether the   Mini- 

ster should be asked to make a statement now 
or he should make it in response to the Calling 
Attention Notice tomorrow. 

SHRI   NIREN   GHOSH :    No,   Mr. 
Deputy Chairman, we disagree. 

DR. BHAI MAHAVIR (Delhi) : Ho must 
have made it in the other House. 

MR. DEPUTY CHAIRMAN : He hw 
already made it. 

DR. BHAI MAHAVIR : Then it should be 
made here also. 

SHRI NIREN GHOSH : Mr. Deputy 
Chairman, I said that Calling Attention would 
not suffice. Would you consider our demand 
that a discussion should bo allowed and not 
merely a Calling Attention Notice ? We can 
allow him to make a statement provided the 
discussion is held to-day. 

MR.    DEPUTY    CHAIRMAN :    Mr. 
Ghosh, that is a separate matter. You cannot 
block the statement. 

SHRI NIREN GHOSH : No. I am not 
blocking. 1 am only making a submission to 
you. 

MR. DEPUTY CHAIRMAN : It has 
nothings to do with the statement now. Yes, 
Mr. Swaran Singh. 

STATEMENT     BY   MINISTER   RE 
RECENT DEVELOPMENTS   IN 

VIETNAM 

THE MINISTER OF EXTERNAL 
AFFAIRS (SARDAR SWARAN SINGH) : 
Mr. Deputy Chairman, Sir, as the House is 
aware, President Nixon declared on May 8 that 
he had ordered the following measures which 
were already being implemented : 

"(i) All entrances to North Vietnamese ports 
will be mined to prevent access to these ports 
and North Vietnamese naval operations from 
these ports. 


